
FIR No. 086/2017 
PS Hauz Qazi (Crime Branch) 
Abhey Bansal Vs. Priyanka Mehta & Others 
Misc. Application 

28.09.2020 

This is an application received through E-mail as moved 
on behalf of applicant/complainant for issuing direction to 
the investigating officer to seize the amount of Rs. 1.06 
Lacs in Central Bank, Tilak Nagar, Delhi as well as for 
releasing the amount of Rs. 1.06 Lacs by the investigating 
officer in the present matter. 

Present Sh. Rajeev Kamboj, Ld. APP for the State. 
Sh. Abid, Ld. Proxy Counsel for the complainant. 

Status report has already been received from the IO. 

Copy of the same already supplied to Ld. Counsel for the 

complainant. 
Ld. Proxy Counsel seeks adjournment stating that 

Ld. Main Counsel is not available today. 
At request, renotify for arguments on the application 

through VC on 06.10.2020. 

The order be uploaded on the Delhi, District Courts 

Website forthwith. 

(Arul Varma) 
CMM(Central)/THC/Delhi 

28.09.2020 



FIR No. 17/2018 

PS: EOW 
State Vs. Jitender Karki 
Cancellation of bail of accused Jitender Karki 

28.09.2020 

Present: Sh. Rajeev Kamboj, Ld. APP for the State. 
None for the complainant. 
None for the accused. 

Ahlmad has reported that application for request has 

been received from Ld. Counsel for the accused through E-mail 

seeking adjournment as his associate Sh. Rajindera Vats has 

tested COVID positive and he has put himself quarantine. 
In these circumstances and at joint request, the 

application be put up on 13.10.2020. 

The order be uploaded on the Delh District Courts 

Website forthwith. 

(Arul arma) 
CMM(Centra)/THC/Delhi 

28.09.2020 



IN THE COURT OF SH. ARUL VARMA, LD. CHIEF METROPOLITAN MAGISTRATE, CENTRAL DISTRICT, TIS 
HAZARI COURTS, DELHI. 

FIR No. 360/2005 
PS: DBG Road 
State Vs. Tasmim Ahmad & Ors. 
Goshwara No. 9/DBG 
Misc. Application 

28.09.2020 
Present: Ld. APP for the State. 

Sh. Nagmani, Ld. Counsel for the applicant Mohd. Farook. 

Status report has been filed by IO SI Ram Avtar 
wherein he has sought some more time. 

Be put up for filing of compliance report on 

07.10.2020. V 
(Arud Varma) 

CMM (Central), Delhi 

28.09.2020 



FIR No. 43/2016 
PS EOW 
State Vs. Avdhesh Kumar Goel & Ors. 
Case No. 196/2018 

28.09.2020 

Present: Sh. Rajeev Kamboj, Ld. APP for the State. 

Matter is today listed for orders on the application, 

however, Ld. APP for the State has filed an application under 

Section 451 Cr.PC to give a direction to the accused persons not 

to dispose off the property. 

Accordingly, renotify for consideration on 

22.10.2020. 

The order be uploaded on the Delhi District Courts 

Website forthwith.

(Arul Varma) 
CMM(Central)/THC/Delhi 

28.09.2020 



HE COURT OF SH. ARUL VARMA, LD. CHIEF 

kPOLITAN MAGISTRATE, CENTRAL DISTRICT, TTS 

HAZARI COURTs, DELH1. 

FIR No. 374/2019 
PS: Karol Bagh (EOW) 
State Vs. Mahesh Chandra Badola 
Misc, Application 

28.09.2020 

Present: Ld. APP for the State alongwith IO SI Ritesh Raj. 
Sh. Ravin Rao, Ld. Counsel for the 
applicant/accused. 

Ld. APP for the State seeks some time to address 
arguments on the application of Ld. Counsel for the applicant. 

In the meantime, copy of status report filed by the IO 

be given to Ld. Counsel for the applicant. 
Be put up for arguments on the said application on 

01.10.2020 at 12.00 noon. 

(Arul Varma) 
CMM (Central), Delhi 

28.09.2020 
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